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The following Bill was introduced in the Andhra Pradesh Legislative
Assembly on 16" May, 2017.

L. A. BILL No. 18 of 2017

A BILL FURTHER TO AMEND THE ANDHRA PRADESH (REGULA-
TION OF APPOINTMENTS TO PUBLIC SERVICES AND
RATIONALISATION OF STAFF PATTERN AND PAY STRUCTURE) ACT,
1994.

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Sixty-eighth Year of the Republic of India as follows :-

1. (1) This Act may be called the Andhra Pradesh (Regulation  shorttite and
of Appointments to Public Services and Rationalisation of ~©ommeneemen
Staff Pattern and Pay Structure) (Amendment)Act, 2017.

(2) It shall come into force with immediate effect.

Amendment of

2. In the Andhra Pradesh (Regulation of Appointments to Public oy
Services and Rationalisation of Staff Pattern and Pay Act No. 2 of
Structutre) Act, 1994, in section 4, in sub-section (2) after s
clause (d) the following clause shall be added, namely ,-

“(e) to any appointment to be made in compliance with
the decision of Council of Ministers vide resolution CR No.
708(1)/2016, dated the 227 August, 2016."

B. 18-/17 [1]
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STATEMENT OF OBJECTS AND REASONS

The Council of Ministers resolved, vide Resolution C.R. No. 708 (1)/2016, dated
the 22 August, 2016 to provide employment to Kum. P. V. Sindhu in a post of her choice
in Group-1 Services of the State in appreciation of outstanding performance in the Olympic
Games as she won a Silver medal in badminton (Women) in the Olympic Games, 2016
held at Rio de Zenerio, Brezil.

The Andhra Pradesh (Regulation of Appointments to Public Services and
Rationalization of Staff Pattern and Pay Structure) Act, 1994 prohibits recruitment in any
Public Service to any post except in the manner specified in clauses (a) to (c) of sub-
section (1) of Section 4 i.e. selection by Public Service Commission, Selection Committee
or Employment Exchange.

For the purpose of giving effect to the above Council Resolution, Government have
decided to amend Section 4 of the above Act of 1994 suitably.

The Bill seeks to give effect to the above decision.

YANAMALA RAMAKRISHNUDU
Minister for Finance & Planning
Commercial Taxes, Legislative Affairs.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND THE
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY.

The Andhra Pradesh (Regulation of Appointments to Public Services and
Rationalisation of Staff Pattern and Pay Structure) (Amendment) Bill, 2017, after it is
passed by the Legislature of the State may be submitted to the Governor for his assent
under article 200 of the Constitution of India.

YANAMALA RAMAKRISHNUDU
Minister for Finance & Planning
Commercial Taxes, Legislative Affairs.

K. SATYANARAYANA RAO,
Secretary to State Legislature (I/c).



SOFHBE Deen
SOPDNBE PODOES
S8 80 Me) BOPFDBE POD0LTS?
2017, 30165 860 HIB0LRBHR.

2017 650 18 & POD0E e

SO0 HAS (H5RBo H5EBr0BY DASPEIB B EondE550

Hoown Hod B, TFSD HBPBHHVWO ARSIVEHND EA50)
O, 199450 ROBHR HDOOHED Dey.

EROB HITE,H) SEIBO OB HOHBETENS® BOFHAS Tog
PDODDE B BOOD DEOTP DODEHND TIRVDE.

1. (1) B8 w5E0H0 SOFHBS (HPLO HE5F00BE DATPEEH0O
BoeQEsen S0pain RO B, BSDH DBRHEBNH BPEDEIH0
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